
 

• 	•Jff 

 

CENTRAL ADMINISTRATIVE THIJNAL 
GUWAHATI BENCH 

I... 

No,/( 

• . . .. Applicant(s) 
.Versus 

• tz• •cz_6e4• 	-. • • • . Re sponden t ( s) 

. 	-• 	 • • • • • 	Advocates for Applicant(s) 

•1 	 • • Advocates for Respondent(s) 

Office Notes 	- 	Dte'  

•Itis 	 16.1.97 	Mr. R. Dutta for the applicant. • 	 to  
C. 	 Mr. 	J.L.Sarkar, 	for 	the c 	o• 

respondents. 
-_ 	) 	 Perused the contents of the 

Dated 	application and heard Mr. Dutta for 

admission. Application is admitted subject 
y.gu1ra.  

, to determination of lirnitatibn at the time 

of final hearing Issue notice upon the 

respondents by registered post. 

k/T A 	 List for written statement and 

, further orders on 26.2.1997. 

Member 

trd  

/2 --'--"--- 	26.2.97 :. 	LearneA  cousnel Mr R. Dutta for 
the applicant, Written statement has not 

/,--)2 	 been submitted. 

(--4 	 D 	R4 	 List for written statement and 
- 	

/ 	 ' further orders on 26.3.97. 
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Mr R. Dutta, learned counsel for the applicant 

is present. On the prayer of Mr J.L. Sarkar, 

learned counsel for the respondents, another 

two weeks. time extended for filing of written 

statement. 

List on 11.4.97. 
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11.4.97 	Mr R.Dutta,1eaned counsel for the 

applicant and Mr J.L.Sarkar, learned 

Railway counsel for the respondents are 

present. 

List on 9.5.1997 for orders. 
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axd MOMM 
Mr R.Dutta,learried counsel for the 

applicant prays for two weeks time for 

instruction. Prayer allowed. 

144st on 6.6.97 for orders. 

Vice-'Chairman 

The learned counsel for theparties submit 

that the case is otherwise readr for hearing. 

Let this case be listed for hearing on 25.7.97. 

Vice-Chairman 
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07 
25.7.97 	1r R. Iutta,leamed counsel 

fo)r the applicant, prays that he 

wants to withdraw the application. 

• 	Prayer allowed. The application is 

dismissed on withdrawal. .r J.L. 

Sarar, learned Railway Counsel, is 

p resent. 
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